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21,2,92 - Mr b.Govardhana Chary, Advocate for the
app_licant and Mr.V?Bhimanna',v Advocate foir—
the respondents are present., Eventhough
in the ‘cause list it is mentioned that’
this OA is posted for interim orders. The—
orders dated 13,2.92 by the Single Membe:
Bench donot go to show that the matter wi—
ordered g to be listed for todayfor
hearing on interim relief, AZMF’? SREMSAL.
list this OA for hearing on tnterim

rellef on 25,2,92,
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OA 111/92 Page-~2

Office Note

Orders

0.A, disposed of at the admission
stage itself., No costs. Judgment
dictated in theiopen'court, vide seperate
sheets,
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'. Central Administrative Tribunal

HYDERABAD BENCH : AT HYDERABAD

0O.A.No. 111/92 o Date of Decision: 16.3.92
AN

Mr. G.Anjaiah and 22 others Petitioner.

Mr, D,Govardhana Chary Advocate for the

petitioner (s)
Versus

The Chairman, I.Railway Board, New Delhi and Respondent.
4 DLNers

Mr, V.Bhimanna, SC- for Railways Advocate for the
‘ ' Respondent (s)

. CORAM :
THE HON’BLE MR. R.Balasubramanian, Member (Admn.)}

THE HON'BLE MR. T.Chandrasekhara Reddy, Member (Judl.)

1. Whether Reporters of local papers may bc allowed to see the Judgem::-nt?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ? A{l\[b
4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1,2,4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench) -

\2 y U >
"HRBS . HTCSR

- M(A) M(J)



1. The Chairman,
Indian Railway Board,
New Delhi,

2. The Chief Workshop Manager,
South Central Railway,
Lallaguda, ‘
Secunderabad.

3, The Chief Personnel Officer,
S,C,Railway, '
Secunderabad. . . Respondents

COUNSEL FOR THE APPLICANTS: Mr, D.Govardhana Chary

COUNSEL FOR THE RESPONDENTS: Mr., B V,Bhimanna,
SC for Railways.

CORAM:

Hon'ble Shri R.,Balasubramanian, Memﬁer"(ﬁdmn.)

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,)

JUDGIENT OF THE DIVISION BENCH DELIVERED BY THE HON 'BLE
SHRI R.BALASUBRAMANIAN, MEMBER (ADMN.)

Heard Mr. D.Govardhana Chary, learned counsel

for the applicants and Mr. V.Bhimanna, learned Standing

counsel for the respondents.

contd....
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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

4

ORIGINAL APPLICATION 10.111 of 1992

1Y

DATE OF JUDGMENT: léth March, 1992,

BETWEEN: ' )

S/Shri

1.
2.
3.
4.
5.
6.
7.
8.

3,

10.
11.
12.
13,
14,
15,
16,
17.
18.
19,
20.
21,
22,
23.

Mr, G,Anjaiah
N,H,Narayana Murthy
Md, Yousuf Ali
Igbal Hussein Khan
M,.,Balanarsiah
T,V,Srechari
T,V,Chandran
Venkatiah
M.Madhava Rao
D.Balakrishna Kurup
B.Sai Kumar
P,Rama Chander
A Narasimha Murthy
B,Balakrishna Rao
V.Sreenivas Rao
Saleem Khan
B.Jangiah
R,.B,Satyanarayana
M,Rajakomaranna
P,.Tirupathiah
K.Laxminan
A.5.5imon
G, Ramesh .Chand

AND

Applicants

contd. ...



(Dictated in the open Court),
rF i

hﬂm«"\—\__‘? T = ('; _i,—_..__j‘-.._.— ~ i ..rlf
(R.BALASUBRAMANIAN) (T.CHANDRASEKHARA REDSY)

Member(Admn, ) _ Member (Judl,)

Dated: i6th March, 1992,

l. The Chairman, Indian Rly.Board,” Neyw Delhi,
2. The Chief Workshop Manager, S.C.Rly,
Lallaguda, Secundexabad. )
3. The Chief FPersonnel Cfficer, S.C.Rly, Secunderabag,
4. One copy to Mr.D.Govardhana Chary, Advocate,
1-1-8020, R.T.C, 'x! Roads, Hyderabag-a.r,

5. One copy to Mr.v.Bhimanna, SC for Riys, CAT, Hyd,
6. One sgpare COpY.

vsn
pvm




Mr, Govardhana ¢hary appearing for the applicants

2.

stated that the seniority list was revised by the Railwags
without due notice to the appllcéntsand all the applicants

gainst the revision of the seniority

had represented 2
1lSt vide their represontatlon dated 27.2.1991, This

ch is in the nature of the apoeal

representation whi

gainst the revision of the seniority list has not yet

been dlsposed of by the respondents. He further stated

that the respondents have already started acting on the

revised seniority list dated,4.2.1991 against which the

the
" ~a_mrmsforred/appeal on 27.2,1991 and he

aoprehended that irreparable damage WILT Pewvus v —

.the applicants if the respondents act on the revised
seniority list dated 4.2.1991, After hearing both the
sides, we direct the respondents to dispose of the b
appeal/representation dated 27.2.1991 and pass final
orders thereon on or before 30.4.1992, If the applicant
are aggrieved on the final orders passed, the applicants
would be at liberty to approach this Tribunal afresh in

accordance with the law.

\

-

3. : By way of interim orders, we d1rec£ the respon
. dents to maintain status- quo as of date with regard to
.the senlorxty of the appllcants tlll their final orders
on the apgzi;frepresentatlon-dated 27.2,1991 referred

abovex We also make it clear that the BgE revised

seniority list will not be acted upon till the final ;

i

contd, ...
4
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BLE MR. v.C.

THE HON'BLE MR.R.BALASUBRAMANIAN:M(a)V ™
AND

THE HON'BLE MR.T .CHANDRASEKHAR REDDYs/
, M(JUDL)

THE HQN'BLE-MR.ch.RQY : MEMBER(JUDL)

DATED: -\E -3 =14

»

REER A JUDGMENT

R:X7b.A/ M.A,Ne,

' in
OcA.Nc.  \\\ \C} PR
EoATNOT (W.R Nos— )

-

Admitted and interim directions -
i&sued, © ‘ '

Al ewed - E;ﬂ¢{

Disposed of with directions.

Dismisgded

Dismiglsed as withdrawn
Dismjyssed for Iefault.




